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Shri P.Be.Raibole & Anr, evs Applicants
V/S.
Union of India & Ors, «++ HRaspondents

CORAM: Hon'ble Vice Chairman Shri Justice M«.S«Deshpande
Hon'ble Member (A) Shri N.K.Verma

Appearance

Shri G.S.Walia
Advocate
for the Applicant

Shri S.C.Dhauwan
Advocate
for the Respondents

ORAL JUDGEMENT Dated: 29.10.1393
(PER: M.S.Deshpands, Vice Chairman)

Heard Shri Walia for the applicant and Shri Dhawan
for the respondents. The applicants who stand at Sr.Nos,
17 and 18 of the seniority list appended to the reply,
were juniors to Gajare and Ananda Sambhaji who were at
Sr.Nos, 15 and 16%: Aceording to Shri Dhawan, Gajars
and Sambhaji had produced Caste Certificate before the
s order of promotion in favour of the applicants was passed
) and since there was some confusion regarding the exact
position, the orders were passad in favour of the applicants.
We find from the statement made by Shri Ohawan that the
applicants were wrongly promoted and no action can be taken
.on the application of the applicants. The épplication is

dismissed.s
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